
T H ~  PRESS COUNCIL (AMENDMENT) ACT, 1970 

\ No. 6 OF 1970 

* .  ,, . [31st March, 19701 

to amend the Press Council Acr, 1965. 
\ 

BE t enacted )iiy Parliament in the Twenty-first Year of the Republic 
\ of InC a as followsj- 

\$ 

Short 1. ! 'his Act rnay\be called the Press Council (Amendment) Act, 1970. 
title- --- - - \ 

Amend- 2. In  the long tiAF to the Press Council Act, 1965 (hereinafter refer- % of 1965. 
red to as the principbl Act), after the word "newspapers", the words 

long titla 
"and news agencies" \hall be inserted. 

\ 
, 1 

Amend- 
ment of 3. In  section 1 of Lhe principal Act, in sub-section (2), th> words 
section I. "except the State of Jbrnmu and Kashmir" shall be omitted. 

\ 
i 

Inser- 4. In Chapter I, aftei section 2 of the principal Act, the following see- 
of tion shall be inserted, namely:-- new see. 

tion 2A. , 
L 

i 

Rule af 
\ 

"2A. Any referenkc: in this Act to a law which is not in force in 
construc- 
tion res- the State of Jammu dnd Kashmir shall, in relation to that State, be 
~ e c t i w  construed as a referehe to the corresponding law, if .any, in force 
enact- 
ma% in that State.". 
not ex- 

\ 
tending 

\ 
to i 
f ammu 
And \ 
Kashmir. ''; 

', 
S l l ~ t 1 ~ -  
tion of 5. For section 4 of the Act, the following sections shall be 
new substituted, namely: - 
sections '1 

for s e e  
lion 4. i 

Composi. 
tion of 

\ '4. (1) The Council shall cgnsist of a Chairman and twenty-six 
the other members, 
Cowcil. 

\ 
'1 

. ,,., 

d\3 '\ 

', 
\ 
\ 



shall be a person nominated by a committee 
,as the Nominating Committee) consisting of 

of States, the Chief Justice of India and 
the Speaker of e House of the People. f .  . .- 

. . ... 
. . (3) Of the o\her members- 

b... '. , : i 

i 

(a) thirtaen shall be nominated by the Nominating Cum- 

, - mittee from abong the working journalists, of whom six shall be 
editors of ne+spapers and the remaining seven shall be work- 
ing journalist$ other than editors, so, however, that the number 
of such editor$ and working journalists other than editors in rela- 
tion to newspapers published in Indian languages shall, in either 

. . case, be not l+ss than three; 

(b) six sqall be nominated by the Nominating Committee 
from among pFrsons who own or carry on the business of 
management of newspapers, of whom- 

I (i) on4 each shall be a representative of big newspapers, 
I medium ndYspapers and small newspapers published in 

Indian langpages, and 
I 
5 

1 ; ' '  . 
! L .  .. 

(ii) oneieach 1 shall be a representative of big newspapers, 

>,>. !,. :. . 
medium nemppapers ancl small newspapers published in any 

'-,v~::.2; . : other languake; , 
. . 

- .  
(e) one shalh be nominated by the Nominating Committee 

from amoilg pers4ns who manage news agencies; 
i 

\ (d) three shall be persons having special knowledge 01 

practical experience in respect of education and science, law, 
and literature and culture of whom respectively one shall be 
nominated by the Uqiversity Grants Commission, one by the Bar 

I I 

b - Council of India and! one by the Sahitya Academy; 
I 

( e )  three shall beitmembers of Parliament of whom two shall 
be nominated by the S eaker from among members of the House 
of the People and one hall be nominated by the Chairman from 

> . -  
! 

among members of the\Council of States: 
i 

', 
Provided that no working journalist who owns, or Carries dri 

the business of management ,of, any newspaper shall be eligible for 
nomination under clause (a) : 

Piovided further that not! more then one person interested in 
any newspaper or group of neivspapers under the same control 02 
management 'shall be eligible 'for nomination under clause (a) or 
clause (b). \ 

Ezp1anution.---For the purpo:es of clause (b), a "fiewspaper" 
shall be deemed to be- > 

! 

I (i) "big newspaper" iQ the c:rculation thereof exceeds fifty 
thousand copies for each issue;' 

k, 



Power 
to re- 
view. 
aomlna- 
tions 
under 
ccrt ain 
cases. 

Arnend- 
ment a-F 
section , 
5. 

newspapcr" if the circulation th'ereof exceedy 
but docs not exceed fifty thousand copies 

if the circulation thereof does not 
for each issue. 

(4)  Before nia ing .any iiominatioii under clause (a), clause (b) 
or clause (c) of su \ -section (31, tlie Nominating Committee shall, in 
the prescribed manrjer, invite panels of names comprising twice the 
number of members!, to be nominated from such associations of per- 
sons of the categoridis referred to in the said clause ( a ) ,  clause (b) 
or clause (c) as may \tje notified ir, this behalf by ihe Council: 

\ 
Provid.ed that unttl the Cou~~ci l .  riotifigs any such association, the 

Nominating CornmitteX may nornfnate members. to represent any of 
\ 

the categories referred ,to in clause ( a ) ,  cla.use (b) or ' clause (c) of 
sub-section (3) after cokpsult.2tion with any such other association of 
persons of tlie cakgo~-y boncerried or with such otiier individuals or 

\ interests concerned a.s it +inks fit. 
I!. 

(5 ' )  Where any associ\tion of persons referred to in sub-section 
(4) fails to forward a padel of names when invited to do so under 
that sub-section, the ~ o m i $ a t i n ~  Committee may invite such panels 
of names in the like manner from any other as.sociation of persons 
of the category concerned oS raay nominate members after consulta- 
tion with such other individu'zils or interests colicerned as it thinks fit. 

\ 
(6) Save as otherwise pcovided, no person shall be eligible for 

\ 
nomillation under clause ( a ) ,  clause (b) or c1,ause (c) of sub-section. , 

(3) unless his name is includid in the panel of names under sub- 
section (4) or sub-section (5) , \as the case may be. 

I 

(7) The names of persons under this section shall be 
forwarded to the Central shall be notified by that 
Government in the such nominatjon shall 
take effect from the 

4A. Subject to such conditions may be prescribed, the Nomi- 
nating Committee shall have power to review *any nomination made 
by it on a representation made to 4 by any association referred t o  
in sub-section (4) or sub-section (5): of section 4 or by any person 
aggrieved by SUCH nomination or otherwise.'. 

't 

\ 

6. In  section 5 u l  the principal Act,- - , . - , 
, 

(a) in sub-section (ZA) ,-- \ 
! 

- (i) for the words, figures and leniters "until the 31st day of 
March, 19707', the words, figures, lettkrs and brackets "until the 
30th day of September, 1970 or until $he Council is reconstituted 
in accordance with the provisions of dection 4 as amended by the 
Press Council (kaendment) Act, 1970, whichever i s  earlier" shaU 
be sub%ti'cwted; - ~ .%9. 
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(ii) for the words, figures :Inn letters "before the 31st day of 
March, 1970,", t e words, figures and letters "before the 30th day 
of September, 1. '70 or before the date on which the Council is re- 
constituted, as t \ e case may bc," sllall be substituted; 

! 
(b) in sub-sectid? 2 ) ,  for the words, brackets and letters "cho- t. ( 

sen as a member u11 cr clause ( a )  ur clause (b ) " ,  the words, e brackets and letters nominated as s rnember under clau-se (a) ,  
i clause (b)  or clause fc)"  shall be substi'iuted; 

(c) in sub-scctioli (3), for the words, brackets and letter "cho- 
sen under clause (d)'\ the words, brackets and letter "nominated 
::rider clause (ej", an! for the word "chosenJ7, where it occurs for 
i:he second time, .the kyord' "nnmii?ated" shall be substituted; 

( d )  after euh-sect!pn (3) the following sub-section shall be in- 
serted, namely: - I 

i 
"(3A) A membi,er shall bc deemed to have vacated his seat 

if he is absent without excuse, s~lficient in the opinion of the 
Council, from t h e &  consecutive meetings of the Council."; 

I 
(e) for. sub-sectiolid (5), (G)  alld ( 7 j ,  tkc following sob-sections 

shall be substitulcd, ra\uely: - 
" (5) ~ I ? l y  v.acadcy a-rising under sub-section (2) ,  Sub-section 

(3), sub-.se-r.tion (34) or sub-section (4) or otherwise shall be 
filled, as soun as ma$ be, by i~omination made by the same autho- 
rity by which and jn tlie same manner in which the inember 
vacating ofI;?ce was n.bminated a n i  the member 90 nominated shall 
hold office for the rkinainjng period for which the member in 
wbl,:~se place he is n?min.%ted, would have held office. 

(6) A-  retiring r4ernber ,shall be eligible- for re-nominatio~~ 
for not more than on$ term.". 

\ 
I 

7. In section 7 of the princiqal Act, after the words "The Council.", the .?mend- 

words ''or any committee therqof" shall be inserted. Inen1 of. 
section 7. 

!~ 

3. Section 8 of the principal 'Act shall be re-iiumbered as sub-section iak,nenci- \ (1) thereof, and after sub-sectj~n (1)  as sn re-numbereil, the following men( of 
section '7. rub-sections shall be inserted, 4amely:--- 

\ 

" (2) The Council :jliall liave the power to co-opt as members of 
any committee constituted ulbder sub-section (1) such other number 
of persols, not being rnelnbnls of the Council, as it thinks fit. 

(3) Any such member syall l~avc  the right to attend any meet- 
ing of the comn~ittee GI> whlcb he I S  so co-opted and to talce part in 
the disc:ussions thereat, b ~ ~ t  shklli not have the right to vote and shall 
not be a member for any oilier purpose.". 

! 
9. In section 12 of the principa) Act,- Amend- 

! ment of 

(1) in sub-section ( I ) ,  a f f s  the word "newspapers", the words ~ e c t i o n l z .  

"and news agencies" shrill be inserted; 

(2) in sub-section (2 )  ,- 

(a) in clause (a). aftei the word "newsoaperb7, the w o r d ~  
"and news agencies" shall Po. Inserted:. 

I 
I 
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32 Press Cotrncil (Amendment) [m 8fj 

(b) 'n clause (b) and clause (c), after the word "news- \ papers", herever it occurs, the words ",news agencies" shall be 
inserted; 

a (c) for clause ( f ) ,  the following clause shall be substituted, 
,J namely: - \ ', 
i " (f) bo keep under review cases of assistance received 

by any n 'wspaper or news agency in India from any foreign 
source inc ding such cases as are referred to it by the Cen- 
tral Gover "?1. ent or are brought to its notice by any indivi- 

\ dual, associqFion of persons or any other organisation: 
\ 

Provided'fhat nothing in this clause shall preclude the 
Central Gover ment from dealing with any case of assistance 
received by a "t, ewspaper or news agency in India from any 
foreign source in any other manner i t  thinks fit;"; 

! 

> (d) for clause ( ), the following clause shall be substituted, 
I namely:- .. : > k, 1 

/ \ 
' ( 8 )  to undertbke studies of foreign newspapers, includ- 

ing those brought 'out by any Emb,assy or other representa- I tive in India of a *?reign State, their circulation and impact. 

~ z ~ l a n a t i o n . - ~ ~ r  the purpose of this clause, the expres- 
sion "foreign State" bas the meaning assigned to it in section 
87A of the Code of Civil Procedure, 1908;'; 5 of 1908. 

\ ( e )  for clause (i), the followirig clause shall be substituted, 
?\, 

, namely:- \ 
\ 

f'JsR "(i) to promote a &oper functional reLationship among 
B all classes of persons endaged in the production or publica- 
.i , - 7 

tion of newspapers or in agencies: 
\ - Provided that nothing hp this clause shall be deemed to 

confer on the Council any fbnctions in regard to disputes to 
which the Industrial DisputAs Act, 1947, applies;"; 

\ 14 of 1947. 

(f) in clause (j), ,after the wbrd "newspapers", in both the 
places where it occurs, the words F'or news agencies" shall be 
inserted. 

I 

\ 

10. In  section 13 of the principal Act,-- '! ' ' " 
' I  

Amend- i \ < : '  
ment of 
section 13. 

(a) in sub-section (1) ,- 

(i) after the word "newspaper", &@ere it occurs for the first 
and the second time, the words "or ne* agency" shall be insert- 
ed; \ ,  

\\ 

(ii) for the words "censure the neGFpaper, the editor or 
journalist, as the case may be", the words "warn, admonish or 
censure the newspaper, the news agency, the editor or the jour- 
nalist or disapprove the conduct of the editor or the journalist, 

? as the case may be" shall be substituted; 
I '1.. 
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( b )  aft$ sub-section ( I ) ,  the following sub-section shall be in- 
serted, nam d 1y:- 

\ I 

mi " (1A If the Council is of the opinion that it is necessary or 
1"- expedient in the public interest so to do, it may require any news- 

paper to i ublish therein in such manner as the Council thinks fit, 
any partichar relating to any inquiry under this section against 

I a newspa er or news agency, an edTtor or a journalist working 4 therein, including the name of such newspaper, news agency, 
editor or j urnalist."; b 

\ 
I (c) in sub-'section (3) ,  after the words, brackets and figure 

"under sub-sect: n (I)", the words, brackets, figure and letter "or sub- P section (IA), as\the case may be," shall be inserted. 
\ 11. In section 14 of the principal Act, for sub-sections (I) and (2), the t~ , " ;  ' 

following sub-sectiond, shall be substituted, namely:- section 14. 

"(I) For the purpose of performing its functions or bolding any 
inquiry under thi!! Act, the Council shall have the same powers 
throughout India a ,  1 are vested in a civil court while trying a suit 
under the Code of v v i l  Procedure, 1908, in respect of the following 
matters, namely: - \ 

I 

(a)  summoni\ng and enforcing the attendance of persons and 
\ examining them op oath; 

! 
\ (b) requiring ?he discovery and production of documents; 

, , 
(c) receiving evidence on affidavits; 

, . 
(d) requisitioni1hg any public record or copies thereof from 

P - 
any court or office; \; 

1 

(e) issuing com&issions for the examination of witnesses or 
Z documents; \ 

(f)  any other m$tter which may be prescribed. 
-- * _.:; 

;;,. (2) Nothing in sub-seation (1) shall be deemed to compel any ! '.v 
newspaper, news agency, editor or journalist to disclose the source of 
any news or information pAblished. by that newsp,aper or received or 

! reported by that news agenky, editor or journalist.". 
! 

$2,. In section 18 of the prin&pai Act,- Amend- 
\ ment of 

( a )  after the words "stapdards ~f newspaper$"' the words "and section 18. 

pews agencies" shall be inserted; 
(b )  after the words "copies thereof", the words and figures "to- \ I- gether with the statement of accounts audited in the manner pres- 

cribed under section 19" shall e inserted. f 
' 13. After section 18 of the princi following section shall be I,e, .- 

inserted, namely: - . . 1 tion of 
new set- 

"18A. Without prejudice to the provisions of section 18, the Coun- Interim 
. 

I cil may prepare at any time duriAg the course of a year, . a report 
' 

i giving a summary of such of its adtivities during the year as i t  con- \ siders of public importance ,and copies thereof shall be forwarded t~ 
r112 Law-6. I 



a ess Council ( mendmefit) 

the Central Govern ent and the Government shall cause-.the same to 
be laid before both ouses of Parliament.". f 

\ Amend- . - .  --. 
14. In sub-section (2)i of section 22 of the principal Act,-- ? - 

ment of 
section 22. (a) in clause (a after the words "may be invited under", the 

words, brackets and 'h gure "sub-section (4) or" shall be inserted; 

(b) after clause \ (a),  the following clause shall be inserted, 
I 
I namely: - \ 

" (aa) the conhitions subject to which, and the manner in 
which, a represen ation for review of a nomination may be \ made;"; \ t 

i '  (c) after clause ( c ) ,  \ the following clause shall be inserted, 
namely: - \ ' i  

" (cc) matters rekerred to in clause (f) of sub-section ( 1 )  of 
section 14 which ma$ be prescribed;",. 

\ -. 
Amend- 15. In section 23 of the pri!pcipal Act,- 
ment of 
section 23. (a) in clause (a), aft\r the words "meetings of the Council", 

the words "or any committbe thereof" shall be inserted; 
I 

T' (b) after clause (c), the following clauses shall be inserted, 
namelg ::- i 

\ 

" (d) delegating to th\ Chairman or the Secretary, subject to 
such conditions as i t  may\ think fit to impose, any of its pcwers 

#Fy I-. a under sub-section (3) of skction \ 16; 
; ( - 1  :. ( e )  any other m,atter fdc which under this Aet provision may 

, i be made by regulations: ". \ 
t 

I - * 


